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ORDER 

Ll.cajnsel, Plr,S.R.Kar, appearing 	behalf or the applicant 

	

submits that the judgmunt and order pa 	on 14.5.1998 in 
this D.A. should be correcteo with a lirctjen upon the 
respondents to pay the applicant all ret.raj. benefit3, including 
leave encashmont, OCAG, etc,, since the 

~ame have net specifically 

been mentjed in the said order. 

I have also heard ld.ceunsel, P'.S.K.\()itta, appearing on 

behalf of the respondents. 

1 have gene through the order dated 1.5.1998 passed in 
the present O.A. I find that in paragraph 5 or the judgment 

it has been specifically statel that ttregard ing arrear of pay 
and pension, if any, on the bais of the re-calwlatjon and 

re-fixatjo, payable to the applicant, sheLl be paid accordingly 
from the •at.e afiling of this applicatjon\ only". This portiq 

clearly indicates that the applicant is enitlal to get all 

retiraj. benefits on the basis of recalculatl 
I i9n and re-fixation 

dana in his favour, 
as per the order of this Tribunal. Thereby 

there need net be any fur thor cørrecticn of the judgment dated 
14.5.1998, as prayed for by P.5.R.Kar. Accrdingjy, the prayer 
for correction of the judgment dated 14.5.1998 Is rejected. 



PWPP. 

3. However, it is found that in the iast )ine of paragraph 4 

at page 4 of the judgment dated,  14.5.199 , his deemed date of 

retirement from Civi1 Avjatjn a5  Technja1 Officer has been 

mentioned as 3.4.190 instead of 30.4,190. The same be corrected 

by the Registry and' 3.4.1990 be real as 0.4.1990. 

H 
(0.Purkayastha) 
Judicial trnber 




